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Versus
The Union of India & others.........

Hon'ble S,Zzheer Hasan-VC f;i
Hon'ble D. S. Misra - AM

This Civil Misc. Writ Petition no.9699 '{
of 1986 has been transferred to this Tribunal under ';
section 29 of the Administrative Tribunal Act No.XIIT¥ =
of 1985.Sri D.N.Goswami,Stzff Artist died on 16.12.84

T

while in harness. His son Prgm Neth Goswami applied
for his appointment on compassionéte grounds ,but
the depzrtment rejected the same., So he filed the
present writ petition. The applicant's mother is !
dead. The petitioner's one brother is employeed

in U.P. Government as Clerk and he is living
separztely from the spplicant. The applicant has to
mzintain his other brotheqzafnd two sisters. There
is nothing to suggest that elder brother emp loyed
in U.P. Government, is supporting the applicant anﬁ;ﬁ
other members of the femidy. On the contrary, it |
js alleged that he is living separately. The &

has to maintzin his one brother and two unmagw[;%

bam:ima prnbleﬁ ta

sisters. It might
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the employee was given extension.So, in view of ﬁhﬁu'
fuCtS mentioned zbove, the prayer for appointment on
compassionaté grounds was not rejected rightly. The
applicant is e graduate. He may move a formel applicetion
for appointment on compassionate grounds giving an
undertaking thet he will maintein his remzining members
of the family. The respondenis are directed to give
suitable job on compassionate grounds keeping in view

his eligibility, in caseh'there is a vacanCy or whenever
it eecurs. In case ofLE%ggg over age, the powers of
relaxation gm{lupper age be exercised., #@ith'these

observations, the applicetion 1is disposed of with costs
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on parties.

Member (A) Vic&Chairman

Dated: 26.2,1988/
ahid.
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